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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 22nd March, 2016

G.S.R. 328(E).—In exercise of the powers conferred by section 29A of the Company Secretaries Act, 1980 (56
of 1980), read with sub-rule (1) of rule 8 of Company Secretaries (Procedures of Meetings of Quality Review Board, and
Terms and Conditions of Service and Allowances of the Chairperson and Members of the Board) Rules, 2006, the
Central Government hereby makes the following further amendments in the notification of the Government of India,
Ministry of Corporate Affairs number G.S.R. 490(E), dated the 13" July, 2007, published in the Gazette of India,
namely:-

2. In the said notification, for serial numbers (1), (4) and (5), and the entries relating thereto, the following serial
numbers and entries shall respectively be substituted, namely:-

“(1) Ms. Kiran Oberoi Vasudev Chairperson”;
F/6 Naraina, New Delhi — 110 028

“(4) Shri Vineet K. Chaudhary Member”;
Company Secretary,

V. K. Chaudhary & Co.,
Company Secretaries,
C - 140, Sector - 51,
Noida - 201 301

*(5) Shri Tlam Kamboj Member”.
Company Secretary,
Hero Moto Corp Limited,
34, Community Centre,
Basant Lok, Vasant Vihar,
New Delhi - 110 057

3. This notification shall take effect from the date of its publication in the Official Gazette.
[F.No.3 (4)/Misc/2015-PT]
Manoj Kumar, Joint Secy.

Note: -The principal notification was published in the Gazette of India, Extraordinary, Part-I, Section 3, Sub-section (i)
vide number G.S.R. 490(E), dated the 13™ July, 2007 and subsequently amended vide numbers G.S.R. 68(E), dated the
6" February, 2012, G.S.R. 564(E), dated the 21  August, 2013, G.S:R. 323 (E), dated the 27" April, 2015 and
G.S.R. 969(E), dated the 15" December, 2015.
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